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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHT

KXR.
O.A. Ne. 368,91 198
EA - D,
DATE QF DECISION 30.4,92 .
. ._H.Shanker Singh_.___ __ Petitioner

=)

Advocate for the Petitioneris).

T M VUKl shniat Raos

_ Versus .
Chief Personnel Officer, S,C,Rly,

e Secunderzbad, . Respondent

_______Mr_;n,gopal___gao ‘Advocate for the Responaoin(s) |

CORAM .

The Hon’ble Mr. R .,BALASUB RAMAN IAN, MEMB ER (BDMN . )

The Hon’ble Mr. T, CHANDRASEKHARA KEDDY, MEMBER (JUDL.)

1. Whether Reporters of local papers may be allowed to see the Judgement?
2. To be referred to the Reporter or not? _ N
3. Whether their Lordships wish to sec the fair copy of the Judgement?

4. Whether it needs to be circulated to other Benches of the Tribunaj?
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IN THE CENTRAL ADMINISTRATIVE THIBUNAL: HYDERABAD BENCH

AT HYDERABAD

0.A,No,368/91 Date of Order: 30,4,92
BETWEEN 3
H.Shanker Si_ngh .. Applicant,

AND

Chief Personnel Officer,
South Central Railway,

Secunderavad, . «« Respondenty
Counsel for the Applicant .o Mr,V,Krishna Rao
Counsel for the Respondents ee Mr.N.,Rajeswara Rao for

Mr,D,.Gopal Rao, T QQD“ G\I-m e

CORAM:

HON'BLE SHRI R.BALASUBRAMANIAN, MEMBER (ADMY.)

HON'BLE SHRI T.CHANDRASEKHARA REDDY,MEMBER (JUDL,)

(Order of the Division Bench delivered by

Hon'ble Shri R.Balasubramanian, Member (Admn,) ).
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To

1, The Chief Personnel Officer,
S,C, Railway, Secunderabad.

2. One copy to Mr.v.Krishna Rac, Advocate, QAT.Hyd.

3. One copy to Mr, D.Gopal Rao, sC for Rlys, CAT . Hyd,
4, One spare COPYe.
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This application is filed by Sri H.Shankar
Singh against the Chief Personnel Officer, South Central

kailway, Secunderabed seeking & direction from tﬁis‘Tribunal

" to the respondents to' pady the balance encashment ' of leave

of 105 days at his retirement,

2, The applicant superannuated from service on

Lo m—;' T m
31,7.90. The applicant : encashment of 240

days leave at the time of his retirement, eaé—he—should

P&ié-eaSh"eqnaiiaa%~t9~%he—%46—éays_ The applicant was
however actually paid leave encashment Wto 135

days only, Therefore, it is the case of the applicant that

he should paid the encashment SEﬁﬁﬁaant to 105 days also,

3. The respondents have filed a counter and
oppose&the Ccase, It shows that on the date of superannuation

he had‘only 135 days leave to be ctredit,

4, We have Examined the case and we have heard
Mr,V.Krishna Rao, Advocate for the‘applicant and Mr.N.Rajeswara
Rao for Mr.D.Gopal Rao, Standing counsel for the reSpdndents.
We have alSo perusedthe records of leave account produced
by the Railways, We fingzgmatrecord that the leave account

L
has been meintained properly em the date of the retirement.

The applicant had actually 135 days ¢y Under these c;xcumstances

we consider that the respondents have acted aec$§ﬁizii§{1+ o)

dismiss the application with no order &s to costs.

S &
(R .BALASUBRAMAN IAN) (T,CHANDRASEKHARA REDDY )
Member (Admn, ) Member {(Judl, ) \
Dated: 30th April, 1992 ]

(Dictated in the Open ourt)
Ragal, Mg@ )
T
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- TYPED BY " COMPARED BY
CHECKED BY APPROVED 3Y

THE HON'BLE\K . v.C.
. AND \/

THE HON'BLE ME,R. BALASUBRAMANTAN ;M(A)

o /

THE HOW'BLE MR.T,CHANDRASEKHAR REDDY s
_ MEMBER({JUDL)

AN,

THE HON'BLE Mk.q.J. ROY 3 MEMBER(JUDL)

Dateds.zos- G -1902. (7

QROER. / JUDGMENT
RebofCohs/MATNG, i . o
= zjﬂh '
O.A.No. Ség/ftﬂ -

- BANG, TR No )

Admitked and interim directions
lssue e

Disposgd of with directions

Dismissed

Dismiés d as withdrawn

Dismissied for Iefault. .
M.A .Ordered/Re jected. (\
o \ g

No order as to costs,
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This application is filed by Sri H.Shankar
Singh against the Chief‘Péisonnel Oﬂficer, $outh-Central
Railway, Secunderabsd seeking & direction from this Tribunal
" to ‘the respondent$ to' pay the balance encashment® of leave

-
- -

of 105 days at his retirement,

2, The epplicant. superannuated from service on

Co L .
31,7.90, The applicant xsiggszi;étib encashment of 240

days leave at the time of his retirement, end—he—should

patd-costegualient—to—the-240—Gays, The applicant was
however actually paid leave encashment ga:Siiég?&to 135

days only. Therefore, it is the case of the applicant that
17 i J’/

he should paid the encashment éiﬁgaiant to 105 days also,

3. The respondents have filed a counter and

Oppose*the case, It shows that on the date of superannuation

he had only 135 days leave to be cfedit,

4, We have Examined the case and we have heard

Mr.V.Krishna Reo, Advocate for the applicant and Mr.N,Rajeswara

Reo for Mr,D.Gopal Rao, Standing counsel for the respondents,
we have alBo perusedthe records of leave account produced
by the Railways, We fingzgﬂatrecord that the leave account

baA
has been maintained pnoperly en the date of the retirement,
at Aova AL .

The applicant had actually 135 days y Under these cixcumstarces

we consider thet the respondents have acted acc$§§¥3§i§£1} °“‘3

dismiss the application with no order .as to costs,

a ntral P’.ommistratw
" ° Hyderabad Bench -
' Hﬂkﬂﬂmﬂ.
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IN THE CENTRAL ADMINISTRATIVE Ti.IBUNAL: HYDERAB 2D BENCH
AT HYDERABZD |
0.A,No,368/91 ‘Date of Orders 30,4,92
BETwEEN 2
H.Shanker Singh - .. Applicant,
AND

Chief Personnel Officer,
South Central Railway,

Secunderavad, .o Responde;ntf
Pt

Counsel for the Applicant .o Mr,V.,Krishna Rao

Counsel for the Kespondents .. Mr.N.Rajeswara Rao for

Mr,D.Gopal Rao, ‘3-(46" G\J)p -

CORAM:

HON'BLE SHRI R.BALASUB-AMAN IAN, MEMBER (ADMN . )

HON'BLE SHRI T.CHANDRASEKHARA REDDY,MEMBEK (JUDL.)

(Order of the Division Bench delivered by

Hon'bDle Shri k.Balasubramanian, Member (Admn.,)} ).
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To : .
i, The Chiet Personnel Officer,
S.C,.Railway, secunderabad.

2. One copy to Mr.v. Krishna Rao, Advocate, er Hyd.

3, One copy to Mx.rhcqpai Rao, sC for Rlys, caT,Hyd.
4, One spare COPYe.
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